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PART IV—Bills introduced in the West Bengal Legislative Assembly; Reports of Select Committees
presented or to be presented to that Assembly; and Bills published before introduction in that

Assembly,
GOVERNMENT OF WEST BENGAL of Procedure and Conduct of Business in the West Bengal
LAW DEPARTMENT Legislative Assembly, the publication of the following
Legislative Bill, together with the Statement of Objects and Reasons
d the Financial Memorandum which accompany it, in
NOTIFICATION an

the Kolkata Gazette, the Bill, the Statement of Objects and

No. 1070-L.—13th December, 201 6.—The Governor Reasons and the Financial Memorandum are accordingly
having been pleased to order, under rule 66 of the Rules hereby published for general information:—

Bill No. 20 of 2016

THE ST. XAVIER’S UNIVERSITY, KOLKATA
BILL, 2016.

A
BILL

to provide for establishment and incorporation of the St. Xavier's University,
Kolkata and for matter connecied therewith and incidental thereto.

WHEREAS it is expedient to constitute and incorporate the St. Xavier’s Univc.rslity,
Kolkata to enable it to function efficiently as a University encouraging and providing
for instruction and research in various branches of learning and courses of study,
promoting advancement and dissemination of knowledge and learning, and extending
higher education, to meet the growing needs of the society,

It is hereby enacted in the Sixty-seventh Year of the Republic of India, by the
Legislature of West Bengal, as follows:—
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Short title, and
commencement.

Definitions.

The St. Xavier's University, Kolkata Bill, 2016.

(Chapter I—Preliminary.—Clauses 1, 2.)

CHAPTERI

Preliminary

1. (1) This Act may be called the St Xavier's University, Kolkata Act, 2016.

(2) This Act shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires:—
(1) “Academic Council” means the Academic Council of the University;

(2) *“‘Board of Studies” means the Board of Studies of the University;

(3) “the Chancellor”, *“the Vice-Chancellor” and *“the Pro-Vice-Chancellor”
shall mean respectively the Chancellor, the Vice-Chancellor and the

Pro-Vice Chancellor of the University;

(4) *“constituent college™ means a college established and administered by
the sponsoring trust anywhere in the State of West Bengal, irrespective
of the fact that such college is affiliated to any other University and not

so declared as such;

of conferring degrees, titles, diplomas, certificates or other academic

distinctions, including titles of Honoris Causa;

(6) “‘degree” means the degree awarded by the University;

(7) “department” means a department of studies and includes a centre of

studies established by the University;

(8) “‘employee” means a person employed in the University;

(9) “Executive Council” means the Executive Council of the University;

(10) “Faculty” means a Faculty council for post-graduate and undergraduate

studies of the University;

(11) “financial year” means the year beginning on the 1st day of April and

ending on the 31st day of March of the succeeding year;

(12) “Governing Board’’ means the Governing Board of the University

constituted under this Act;

(13) “Governor’ means the Governor of the State of West Bengal;

(14) “‘hall” or ‘“‘hostel” means a unit of residence of students established,

managed or maintained by the University;

(15) “Jesuit” means a member of the Society of Jesus;

(16) “Librarian® means a Librarian or any other person holding the post of
Librarian, by whatever name called, appointed as such by the University;

(17) “non-teaching staff”” means the non-teaching staff, by whatever name
called, appointed or recognized as such by the University not holding

any teaching post or not holding the post of an officer or Librarian;

(18) “‘officer” means the officer of the University;

(19) “prescribed” means prescribed by rules, order, notification and by-laws

made under this Act by the State Government;
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The University
and its
incorporation.

The St. Xavier’s University, Kolkata Bill, 2016.

(Chapter I.—The University and its Officers.—Clause 3.)

(20) “Regulatory Body” means—

(a) a body established by the Central Government for laying down
norms and conditions for ensuring academic standard of higher
education in its designated areas or coverage, including University
Grants Commission, All India Council for Technical Education,
Council for Scientific and Industrial Research, Department of
Science and Technology, Distance Education Council, Indian Council
of Scientific Research, National Assessment and Accreditation
Council, National Council for Teachers Education, Pharmacy Council
of India, Bar Council of India, Medical Council of India, Dental
Council of India, Indian Nursing Council, Central Council of
Homoeopathy, Central Council of Indian Medicine, Council of
Architecture, Rehabilitation Council of India and such other Statutory
Bodies as may be established or incorporated by the Central
Government for the purpose of regulating higher education; and

(b) the State Government of West Bengal in the Higher Education
Department,

(21) “Regulatory Committee” shall mean the Committee constituted by the
State Government for the purpose of this Act; the Constitution, power
and function of which shall be such as may be prescribed.

(22) “sponsoring trust” means the St. Xavier's College, Kolkata Educational
Trust, constituted and registered under the Indian Trust Act, 1882;

(23) *St. Xavier's College (Autonomous), Kolkata means the St. Xavier’s
College (Autonomous), Kolkata, established and managed by the
sponsoring trust;

(24) *State Government” means the Government of West Bengal in the Higher
Education Department;

(25) “St?:!ﬁ.ltesu, “Ol‘dlnances”, “ch‘u[atiOHS 1 mean rcspmtivcly, the Statutcs,
Ordinances and Regulations of the University made under this Act;

(26) “student” means the regular student of the University;

27 “Ur}ivcrsity Teacher” means a Professor, an Associate Professor, an
Assistant Professor or any other person, holding a teaching post in the
University, appointed as such by the University;

(28) “University™ means the St. Xavier's University, Kolkata as constituted
under this Act;

(29) ““University Laboratory™, “University Library™, “University Museum”,
or “University Institution” means a laboratory, a library, a museum or
an nstitution, as the case may be, established, maintained and heshomged
by the University. ,

30 ee « » . - 1 g1 nts

(30) Cg;nv_erglty Gran.ts Commission™ means the Umv_cl.slt_}l' %lenis

mission established under the provisions of the University
Commission Act, 1956.

CHAPTER 11
The University and its Officers

3. (I) There shall be established and incorporated a University by the name of
the St. Xavier’s University, Kolkata.

(2) The head quarter of the University shall be located within the Kolkata
Metropolitan Area.

(3) The University shall be a unitary University having no power to provide
affiliation to any college:

PI‘O\:’ided that the University may have as many constituent college situated within
the territory of West Bengal and exclusively established and administered by the

IT of 1882.

111 of 1956.
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Properties of the
University and
its application.

Objects of the
University.

Powers of the
University.

The St. Xavier's University, Kolkata Bill, 2016.

(Chapter Il —The Upiversitv and its Officers.—Clauses 4-6.)

sponsoring trust, and such college may, notwithstanding anything contained in any
other law for the time being in force, be admitted within the privileges of the University
with prior approval of the Statc Government and with effect from such date and on
such terms and conditions, as the State Government may, by notification in the Official
Gazette, specify.

(4) The Chancellor, the Vice-Chancellor and other officers and employees of the
University and the members of the Governing Board and the Executive Council, so
long as they continue to hold such office or membership, shall constitute a body
corporate by the name of the St. Xavier’s University, Kolkata.

(5) The University shall have perpetual succession and a common seal and shall
sue and be sucd by the name of the St. Xavier’s University, Kolkata.

4. (1) The sponsoring trust shall, from time to time, transfer movable and
immovable properties to the University in accordance with relevant law for carrying
out the purposes of this Act.

(2) The movable and immovable properties transferred under sub-section
(1) shall be used and administered by the Governing Board in such manner as may be
provided by the Statute.

(3) The movable and immovable properties _!rans'ferr_ed under sub-sec_tion (1) shall
be applied for meeting the liabilities of the University in the event of dissolution or
winding up of the University in such manner as may be prescribed.

5. The object of the University shall be:— '
(1) to provide for instruction in such branches of learning as the University may

think fit, and to make provision for research and for the advancement and dissemination

of knowledge; .

(2) to encourage study of modern technology and professional courses;

(3) to provide students and teachers the necessary a(mosghere and facilities for
the promotion of innovations in education lead_mg to restructuring of course, new and
innovative methods of teaching, learning and integral development of personality;

(4) to promote studies in various disciplines and int_er disciplipary studies and to
promote national integration, secularism and understanding of the international issues

amongst the students; : ;
(5) to become a centre of academic excellence in the field of higher education and

research;

(6) to become a bridge between the_: rural:ur'ban dividf:, extending the benefit of
education to the poor and the marginalized, aiming at their empowerment;

(7) to ensure access and equality in highen?ducational opportunity to all deserving
and meritorious students with preferential option for the poor and the marginalized,
irrespective of caste and creed;

(8) to inspire and challenge all segments of the University to raise the rcalm of

good to great and to greater through continuous quality assessment;
(9) to offer subjects for competence-building and motivate and animate a work

force imbued with human values;
(10) to open centres of studies and campuses in different parts of West Bengal;

(11) to focus on access to knowledge, creation of knowledge, application of
knowledge, dissemination of knowledge and devclopment of better knowledge services.

6. The University shall have the following powers, namely:—

(1) to encourage and provide for instruction, teaching, training and research
in such branches of learning and courses of study as it may think fit, and
generally to promote the advancement and dissemination of knowledge,
learning and research and the extension of higher education including the
study of indigenous languages as well as culture and rural development:
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The St. Xavier'’s University, Kolkata Bill, 2016.

(Chapter II—The University and its Officers.—Clause 6.)

to establish, administer, maintain and manage campuses, libraries,
laboratories, museums and such other institutions or centres for study,
research and training as it may deem necessary;

to institute degrees, titles, diplomas, certificates and other academic
distinctions;

to hold examinations and to confer degrees, titles, diplomas, certificates
and other academic distinctions on persons who shall have pursued an
approved course of study in the University in the manner provided and
shall have passed the prescribed examinations of the University, or shall
have carried on research under conditions provided;

to withdraw or to cancel degrees, titles, diplomas, certificates or other
academic distinctions under such conditions as may be provided by Statutes
and after giving the person affected a reasonable opportunity to present
his case;

to confer honorary degrees or other academic distinctions under conditions
provided;

to formulate policy and determine the standard of admission which may
include examination, evaluation or any other method of testing;

to institute Professorships including Chair Professorships and other
teaching posts required by the University and to appoint persons to such
Professorships or other teaching posts, or to recognize persons as
Professors, Associate Professors or Assistant Professors of the University,
or as holders of other teaching posts of the University for the purpose of
imparting instruction and for conducting research in the University;

to create posts, as and when required, of officers and employees of the
University besides those provided under this Act;

to provide, subject to the provisions of this Act, the constitution, powers
and duties of the Boards of Studies, the Finance Committee, and other
bodies as may be constituted:

to provide the powers and duties of officers of the University;

to prov_ide, subject to the provisions of this Act, the terms and conditions
of service, including the rules regarding conduct and discipline_and t‘he
emoluments for al| categories of employees of the University with prior
approval of the Governing Board;

to make provisions for provident fund and other funds for the welfare of
the emplf)Yees of the University and to keep and maintain those funds as
Per provisions of law applicable from time to time;
to determine tuition fees or other charges for admission and for
examinations and other purposes, and to demand and receive the fees or
other charges so determined; ’

to establish, administer, maintain and manage halls, hostels etc.;

to provide for promotion of health, welfare and discipline amongst the
students; 4

to extend grant to the National Service Scheme and National Cadet Corps
and other such bodies recognised by the University from the University
Fund;

to enter into agreement with the State Government or with any person,
body or authority for taking over by the University of the management
of any institution, including its assets and liabilities, or for any other
purpose not repugnant to the provisions of this Act;

to acquire, hold and dispose of property, movable and immovable and to
make grants and advances for furthering any of its objects:
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The St. Xavier'’s University, Kolkata Bill, 2016.

(Chapter II.—The University and its Officers.—Clauses 7-10.)

(20) to accept and administer gifts, endowments and benefactions, for the
furtherance of any of its objects of the University and to institute awards,
fellowships, travelling fellowships, scholarships, studentships, stipends,
bursaries, exhibitions, medals and prizes;

(21) to receive funds from industry, institutions, national and international
organizations, national or international financial institutions including
nationalized banks or from any other source, or to receive loans, subsidies,
grants, assistance, donations, benefactions, bequests and to transfer of
movable and immovable properties, for the purposes and objects of the
University in such manner as may be provided for by the Regulations;

(22) to co-operate with other Universities, institutions af;d educ-ati(.mal
authorities in matters that relate to and further the educational objectives
of the University;

(23) to impart instruction through distance education with the approval of the
appropriate authority;

(24) to introduce interdisciplinary or multidisciplinary or integrated courses
in selected subjects;

(25) to initiate collaborative teaching and research programme with other

Universities and institutions of repute and to provide modalities for credit
transfer and award of joint degrees, if deemed necessary;

(26) to do all such acts and things as may be necessary or desirable for, or
incidental to, the advancement of the objects or purposes of the
University.

7. (1) All recognized teaching in connection with any degree, diploma, certificate,
award, distinction of the University shall be conducted by the teachers of tl?e Umver?.lty
under the general supervision of the Executive Council and the Academic Council.

(2) The authorities responsible for such teaching shall be such as may be provided
in the Ordinances.

8. (1) The jurisdiction of the University shall be the whole of the State of
West Bengal.

(2) The University shall have right to open its branches or unit_s or _cenges or
campuses anywhere in West Bengal with prior approval of the University Grants
Commission and the State Government.

9. The University shall be open to all persons irrespective of gender, religion,
race, creed, caste or class for being associated therein as a student or teacher, or to
hold any office therein:

Provided that nothing in this section shall be deemed to prevent the Universlty for
making appropriate provisions for reservation of Scheduled Castes, Scheduled Tribes,
Other Backward Classes, Persons with disabilities and persons with special needs an‘d
any other deserving group in terms of law or order issued by the Government to this
effect.

10. The University may delegate such of its powers as it may deem expedient to
any of its authorities or to any of its officers, and may, at any time, withdraw at its
discretion any power so delegated.
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(Chapter Il.—The University and its Officers.—Clauses 11-14.)
The Visitor. 11. (1) The Governor shall, by virtue of his office, be the Visitor of the University.

The Chancellor
and his powers
and functions.

Officers of the
Universily.

The Vice-
Chancellor

(2) The Visitor shall, if present, preside over the Convocation of the University
held for conferring degrees, diplomas, charters, designations and certificates.

(3) Subject to the procedures as may be prescribed, the Visitor may, either
suo-motto or on the basis of information received, call for any paper or information
relating to the affairs of the University and if he is satisfied that any order, or decision
taken or proceeding instituted by any authority of the University is not in conformity
with the Act, Statutes, Ordinances, Regulations or rules, the Visitor may give such
advice to the Chancellor as he may deem fit in the interest of the University. On the
basis of such advice from the Visitor the Chancellor shall take appropriate action.

12. (1) The President of the sponsoring trust shall by virtue of his office be the
Chancellor of the University.

(2) The Chancellor shall hold office for a period of six years and by virtue of his
office, be the head of the University.

(3) The Chancellor shall, in absence of the Visitor, preside at the Convocation of
the University held for conferring degrees.

(4) The Chancellor shall by virtue of his office, be the Chairperson of the Governing
Board.

(5) The powers and functions of the Chancellor shall be such as may be provided
by the Statutes.

13. The following shall be the officers of the University:—
(1) the Vice-Chancellor,
(2) the Pro-Vicc-Chancellor,
(3) the Registrar,
(4) the Controller of €Xaminations,
(5) the Deans of Faculty,

(6) the Dean (s) of Students’ Welfare,
(7) the Finance Officer; and

(8) the Persons holding such other posts as may be declared by the Statutes to
be the posts of officers of the University.

14. (1) .The \f’ice-Chancellor shall be a distinguished academic with proven
competence, integrity, morals and institutional commitment.

(2.) The Vice-Chancellor shall be a person with a minimum of fifteen years of
experience of teaching in a reputed institution of higher education along with a minimum
of five years of administrative experience in a higher education institution.

(3) The Vice-Chancellor shall be appointed by the Chancellor with the approval of
the Governing Board.

(4) The Vice-Chancellor shall be from amongst the members of the Jesuits. Ifa
suitable person is not available from among the Jesuits, the Chancellor may appoint
another person subject to the fulfillment of conditions mentioned in sub-sections
(1) and (2).

(5) The Vice-Chancellor shall be the whole time officer of the University and shall
be paid from out of the University fund such salary and allowances as the Chancellor
may decide in consultation with the Governing Board.
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The St. Xavier’s University, Kolkata Bill, 2016,

(Chapter Il.—The University and its Officers.—Clause 15.)

(6) The Vice-Chancellor may resign from his office by writing under his hand
addressed to the Chancellor,

(7) If—
(a) the Vice-Chancellor is, by reason of leave, illness or other cause,

temporarily unable to exercise the powers and perform the duties of his
office, or

(b) if a vacancy occurs in the office of the Vice-Chancellor by reason of
death, resignation, removal, expiry of the term of his office or otherwise,

then, during the period of such temporary inability or pending the appointment of a
Vice-Chancellor, as the case may be, the Chancellor may appoint the Pro-Vice-Chancellor
or any other person from and amongst the senior most professors or officers of the
University to exercise the powers and to perform the duties of the Vice-Chancellor.

(8) The vacancy in the office of the Vice-Chancellor occurring by reason of death,
resignation or expiry of the term of his office, removal or othenvi§e shall be ﬁlleq up
by appointment of a Vice-Chancellor in accordance with the provisions of sub-sections
(1), (2) and (4) within a period of one year from the date of occurrence of such
vacancy.

(9) The Vice-Chancellor may be removed from his office by the Chanr:'cllor with
prior approval of the Governing Board if he is satisfied that the incumbent:—

(a) has become insane or adjudged by a competent court to be of unsound
mind; or

(b) has become an un-discharged insolvent or stands so declared by a competent
Court; or

(c) has become physically unfit or incapable of discharging his duties due to
protracted illness or physical disability; or

(d) has wilfully omitted or refused to carry out the provisions o.f thfs Act 9
service contract or has abused or misused the powers vested in him, or if]
in the opinion of the Chancellor, the continuance in the office of the Vice-
Chancellor is detrimental to the interest of the University; of

(e) has shown incompetence to perform or has persistently made default in

the performance of duties imposed on him by or under this Act; or

(f) has been convicted by a competent court of law for any Dﬁ‘c;‘;;:‘m‘“ the
meaning and concept of the Code of Criminal Procedure, :

Provided that the Vice-Chancellor shall be given a reasonable opporfumlfy t‘; :"(‘:i‘;’
cause by the Chancellor before taking recourse for his removal under claus ;i

(e) and (f).

15. (1) The Vice-Chancellor shall be the principal executive and PfiﬂCIP;f
academic officer of the University and shall, in the absence of the Chancellor, preside

over the meeting of the Governing Board.

(2) The Vice-Chancellor shall, by virtue of his office, be a member and tfw
Chairperson of the Executive Council, Academic Council and the Faculty Councils
for Post-graduate and Undergraduate Studies and shall be the Chairperson of any
other authority or body of the University of which he may be a member.

(3) The Vice-Chancellor shall also be entitled to be present at and to address any
meeting of any other authority or body of the University of which he may not be a
member, but shall not be entitled to vote there at.

2 of 1974,
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter II.—The University and its Officers.—Clause 16.)

(4) The Vice-Chancellor shall have the power to convene meetings of the Governing
Board, the Executive Council, the Academic Council, the Faculty Councils for Post-
Graduate and Undergraduate Studies and of any other authority or body of the
University.

(5) Itshall be the duty of the Vice-Chancellor to ensure that the provisions of this
Act, and the Statutes, Ordinances, Regulations and rules are faithfully observed and
to take such action as may be necessary for due observance thereof.

(6) The Vice-Chancellor shall have the power to exercise general control and
supervision over all other officers, teachers and employees of the University and
generally over all the affairs of the University unless specifically provided for any
other authority.

(7) The Vice-Chancellor shall exercise such other powers and discharge such other
duties as may be delegated to him by any authority or body of the University as may
be provided by Statutes, Ordinances, Regulations or rules.

(8) The Vice-Chancellor may take on behalf of the University such action as he
may deem expedient in any matter which, in his opinion, is either urgent or of an
emergent nature and shall report the same for confirmation at the next meeting to
the authority or body which, in the ordinary course, would have dealt with the
matter:

Prc?vided that if the action taken by the Vice-Chancellor is not approved by the
authority orbody concerned, the matter shall immediately be referred to the Chancellor
whosc decision thereon shall be final.

(9) The Vice-Chancellor may, with the approval and subsequent ratification of

the Governing Board, delegate any of his powers to any other officer subordinate to
him.

The Prflal-:ricc- 16. (1) :Ihe Pro-Vice-Chancellor shall be a distinguished academic with proven
RO competence, integrity and institutional commitment.

(2) The Pro-Vice-Chancellor shall be appointed by the Chancellor with the

approval of the Governing Board for a term of five years and shall be eligible for
re-appointment.

(3) The Pquice-Chance[lor shall be the whole time officer of the University
and shall be paid from out of the University fund such salary and allowances as the
Chancellor may decide in consultation with the Governing Board.

(4) The Pro-Vice-Chancellor may resign his office by writing under his hand
addressed to the Chanceljor.

(5) 1f—

(a) the Pro-Vice-Chancellor is, by reason of leave, illness or other cause,

temporarily unable to exercise the powers and perform the duties of his
office, or

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor by reason of
death, resignation or expiry of the term of his office, removal or otherwise,

then, during the period of such temporary inability or pending the appointment of a
Pro-Vice-Chancellor, as the case may be, the Chancellor, in consultation with the
Vice-Chancellor, may authorize a senior teacher of the University or an officer of the
University to exercise the powers and perform the duties of the Pro-Vice-Chancellor.
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter I1—The University and its Officers.—Clause 17.)

(6) The vacancy in the office of the Pro-Vice-Chancellor occurring by reason of
death, resignation or expiry of the term of his office, removal or otherwise shall be
filled up by appointment of a Pro-Vice-Chancellor within one year in accordance
with the provisions of this section.

(7) The Pro-Vice-Chancellor may be removed from his office by the Chancellor
with the approval of the Governing Board if he is satisfied that the incumbent,—

(a) has become insane or adjudged by a competent court to be of unsound
mind; or

(b) has become an un-discharged insolvent or stands so declared by a
competent court; or

(¢) has been physically unfit and incapable of discharging function due to
protracted illness or physical disability ; or

(d) has wilfully omitted or refused to carry out the prov'is.ions of this Act or
has committed breach of any of the terms and condmons_of thg service
contract or has abused or misused the powers vested in him or if; in the
opinion of the Chancellor, his continuance in the office is detrimental to
the interest of the University; or

(e) has shown incompetence to perform or has Persistent]y made_default in
the performance of the duties imposed on him by or under this Act; or

(f) has been convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973:

Provided that the Pro-Vice-Chancellor shall be given a reasonable opportunity to
show cause before taking recourse for his removal under clauses (d), (¢), and (f).

(8) The powers and functions of the Pro-vice-Chancellor shall be such as may be
provided by Statutes.

17. (1) The Registrar shall be a whole time officer 91' the University and shal|
be appointed by the Chancellor in consultation with the Vice-Chancellor.

(2) The Registrar shall be paid from out of the L.lniveltsﬁy fumli such salary and
allowances as the Chancellor may decide in consultation with the Vice-Chancellor.

(3) The Registrar may resign his office by writing under his hand addressed to
the Chancellor. ;

(4) If the Registrar is for any reason temporarily unable to cxcmste:' ;he LamRat
perform the duties of his office, the Chancellor may appomta ‘caChj.r otthe University
or an officer of the University, temporarily for a pcl'lOC'i IR R sl b
exercise the powers and perform the duties of the Registrar. | ‘

(5) The Registrar may be removed from his office by the Chancellor in consultation
with the Vice-Chancellor if he is satisfied that the incumbent,—

(a) has become insanc or adjudged by a competent court to be of unsound
mind; or

(b) has become an un-discharged insolvent or stands so declared by a
competent court; or ; i 2

(c) has been physically unfit and incapable of discharging function due to

protracted illness or physical disability ; or N |

(d) has wilfully omitted or refused to carry out the provisions of this Act or
has committed breach of any of the terms and conditions of the service
contract or has abused or misused the powers vested in him or if, in the
opinion of the Chancellor, the continuance in the office of the Registrar is
detrimental to the interest of the University; or

2 of 1974,
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter I1.—The University and its Officers.—Clauses 18-21.)

(c) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity or impropricty or gross negligence
of duty; or

(f) has shown incompectence to perform or has persistently made
default in the performance of the duties imposed on him by or under this
Act; or .

(g) has been convicted by a court for any offence within the concept and
meaning of the Code of Criminal Procedure, 1973:

Provided that the Registrar shall be given a reasonable opportunity to show
cause by the Chancellor before taking recourse for his removal under clauses (d), (¢),

(f) and (g).

18. Subject to the supervision, direction and gencral control of the
Vice-Chancellor, the Registrar shall act as the Secretary to the Governing Board and
also to the Executive Council and shall exercise such powers and perform such dutics
as may be provided in the Statutes, or delegated to him under this Act, the Statutes,
the Ordinances or the Regulations.

19. (1) The Finance Officer shall be a whole time officer of the University
appointed by the Vice-Chancellor with the approval of the Chancellor.

(2) The Finance Officer shall be paid out of the University fund such salary
and allowances as the Chancellor, in consultation with the Vice-Chancellor may
decide.

(3) TheFinance Officer may resign his office by writing under his hand addressed
to the Vice-Chancellor. .

(4) If the Finance Officer is for any reason temporarily unable to exercise the
powers and perform the duties of his office, the Vice-Chancellor, with the approval of
the Chancellor, may appoint a person temporarily for a period not exceeding six
months to exercise the powers and perform the duties of the Finance Officer.

20. (1) Subject to the supervision, dircction and general control of the
vice-Chancellor, the Finance Officer shall be in charge and be responsible of the
administration of the University funds, the finances and the properties and assets of
the University and of all trusts and endowments: and he shall take special interest in
activities that aim at raising funds for the purposes of the University and for augmenting
the resources of the University_ He shall also be responsible for complying with all
statutory obligations to all Government authoritics.

(2) The Finance Officer shall exercise such other powers and perform such
other dutics as may be provided by the statutes or delegated to him by or under the
provisions of this Act, the Statutes, the Ordinances or the Regulations, as the casec
may be.

21. In their respective spheres of dutics, the Registrar and the Finance Officer
shall, subject to the provisions of this Act, have the power of supervision and control
over all officers and employees serving in departments under their charge and shall
exercise such disciplinary power as may be conferred on them by or under this Act or
by the Statutes, Ordinances, Regulations or Rules, as the case may be.

2 of 1974.
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The Dean.

The Dean(s) of
Students’ Welfare,

Controller of
Examinations.

Other officers.

22. (1) There shall be a Dean for each and every Faculty Council for Post-
graduate and Undergraduate Studies in the University who shall be appointed by the
Vice-Chancellor on recommendation of Selection Committee duly constituted by the
Governing Board for this purpose.

(2) The constitution, powers and functions of the Selection Committee for
appointment of Dean shall be such as may be provided by the Statutes.

(3) Every Dean appointed as per provisions of this Act shall hold the office for a
period of three years or until he retires or vacates hi_s office for any other reasons,
whichever is earlier, and shall be eligible for re-appointment.

(4) The Vice-Chancellor shall, in the event of any temporary vacancy o_f the office
of Dean, select a senior Professor or an Associate Professor of the University in order
of their date of joining in the University for a period, not more than six months.

(5) Every Dean shall be the Vice Chairperson of the respective Faculty Cou.ncil
for Post-graduate and Undergraduate Studies ancli shall have such powers and functions
as may be provided for by the Statutes, or Ordinances.

(6) The Dean of every Faculty Councils for Post-graduz?tc and Undergraduate
Studies may be removed from his office for such reasons and in such manner as may
be provided for by the Statutes.

23. (1) The Dean(s) of Students’ Welfare shall be 3PP°i{‘t3d from amongst the
teachers of the University, not below the rank of an Associate Professor, by the
Vice-Chancellor on the recommendation of the Executive Council.

(2) The Dean(s) of Students’ Welfare appointed under sub-section (1) shall hold
office for a term of three years and shall be eligible for re-appointment:

Provided that the Vice-Chancellor may, if it is considered necessary, appoint on

the recommendation of the Executive Council a teacher, not below the rank of an
1 Ld .
Associate Professor to discharge duties of the Dean of Students' Welfare in addition to

his normal duties. .

(3) When the office of the Dean of Students' Welfare is vacant b?' reason of
illness or absence or for any other cause unable to perform the dut_les of his office, the
duties of the office shall be performed by such person as the Vice-Chancellor may
appoint for the purpose.

(4) The duties and powers of the Dean(s) of Students’ Welfare shall be such as

may be provided by the Statutes.
inati be the whole time officer of the
. troller of Examinations shall ; : :
Uniinsit)(:l;n—gh:hg?t:);oappuintcd by the Vice-Chancellor in consultation with the
Executive Council.
(2) The powers, duties and responsibilities of the Controller of Examinations

shall be provided by the Statutes.

25. (1) There shall be such other officers in the Univqrsity who shall be appointed
by the Vice-Chancellor in such manner as may be provided for by the Statutes or
Ordinances or Regulations or Rules.

(2) The terms and conditions of service including thf: sa[a?ries and a]lo'wances of
such other Officers of the University and required qualification for appointment to
such post shall be such as may be decided and approved by the Governing Board.

(3) The powers and functions including the required qualification and procedure
for appointment of such other officers shall be provided by the Statutcs.
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(Chapter Ill.—Authorities of the University.—Clauses 26, 27.)

CHAPTER III
Authorities of the University

The Authoritics. 26. Following shall be the authorities of the University:—
(I) the Governing Board,
(2) the Executive Council,
(3) the Academic Council,
(4) the Faculty Councils for Post-graduate and Undergraduate Studies,
(5) the Boards of Studies,
(6) the Finance Committee,

(7) Such other authorities as may be provided and established, by the Statutes,
the Ordinances, the Regulations and the rules made by or under this Act,

from time to time.
The Governing 27. (1) The Governing Board shall consist of the following persons, namely:—
sl Ex-Officio Members:—
(i) the Chancellor—Chairperson,
(ii) the Vice-Chancellor,
(iii) the Pro-Vice-Chancellor,
(iv) the Secretary, Higher Education Department, or his nominee not below
the rank of a Joint Sccretary to the Government of West Bengal,
(v) the Registrar,
(vi) the Finance Officer,
(vii) the Principal, St. Xavier's College (Autonomous), Kolkata,
(viii) the Rector, St. Xavier's College (Autonomous), Kolkata, )
(ix) the Honorary Secretary, St. Xavier's College (Autonomous) Aluma
Association and the University Alumni Association,
Members from Sponsoring trust:—
(x) fifteen Persons, from the Jesuit nominated by the Calcutta Province e
Society of Jesus in consultation with the Chancellor,
Representatives of Teachers:—

(xi) two Professors according to seniority to be nominated by the
Vice-Chancellor,

(xii) One Associate Professor according to seniority to be nominated by the
Vice-Chancellor,

Representative of Non-teachin g Staffi—

(xiii) One representative from amongst the senior non-teaching staff to be

nominated by the Vice-Chancellor.
Nominated Members:—

(xiv) One representative nominated by the University Grants Commissipn, not
below the rank of a Joint Secretary to the Government of India or a
Professor of a Central or State University,

(xv) two eminent educationists to be nominated by the Chancellor,

(xvi) One person, who shall be an eminent academician not below the rank o_fa
Professor of a University, to be nominated by the Visitor, in consultation
with the State Government.
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The St. Xavier's University, Kolkata Bill, 2016,

(Chapter lIl—Authorities of the University.—Clause 28.)

Co-opted Members:—
(xvii) four persons representing learned professions and possessing special interests

in education including representatives of industry and commerce, to be
co-opted by the Governing Board.

(2) All members of the Governing Board other than ex officio member shall hold
the office for a period of four years.

(3) An ex officio member shall cease to be member of the Governing Board as
soon as he vacates the office by virtue of which he is a member.

28. (1) Subject to the provisions of this Act, the Governing Board shall exercisec
the following powers and perform the following duties, namely:—

(i)

(i1)

(iii)

(iv)

v)

(vi)

(viii)

(ix)

(x)

(xi)

to establish University departments, institutions, libraries, laboratories
and museums for study and research; and also such other facilities as
may be required to further co-curricular and extra-curricular activitics,

to create and institute Professorships including Chair Profcssorship,
Associate Professorship, Assistant Professorship and such posts including
posts of officers as may be necessary for the establishment and management
of the University, departments, institutions, libraries, laboratories and

museums and any other facility referred to in clause (i);

to institute degrees, titles, diplomas, certificates and other academic

distinctions, including the titles of honoris causa;

to institute fellowships, travelling fellowships, scholarships, studentships,

stipends, bursaries, exhibitions, medals and prizes to be awarded out of

the University Fund,

to confer degrees, titles, diplomas, certificates and other academic

distinctions on the persons who,—

(a) have pursued the approved courses ?f studies or halvc been exempted
therefrom in the manner provided in the Regulations, or

(b) have carried out research in accordance with such conditions as may

be provided in the regulations;

to withdraw or to cancel degrees, titles, diplomas, certificates or other
academic distinctions under such conditions as may be provided by the
regulations and after giving the person affected a reasonable opportunity
of being heard;
to confer honorary degrees or other academic distinctions:
to consider the annual statement of &cc01{11ls and the annual financial
estimates approved by the Executive Council and to pass such resolutions
relating thereto as may be cons idered necessary:

Provided that for the purpose of passing a resolution modifying or

rejecting any such annual financial estimates it shall be necessary for 5
simple majority of the total number of members of the Goveming Board

present and voting in favour of the resolution;

to consider the annual report as prepared by the Executive Counci and to
pass such resolutions relating thereto as may be considered necessary;

to consider, and advise on such other reports from the Executive Council
or any other body as may be made to it;



Part 1V]

THE KOLKATA GAZETTE, EXTRAORDINARY, DECEMBER 13, 2016

15

Meetings of the
Governing
Board.

The St. Xavier’s University, Kolkata Bill, 2016.

(Chapter IIL—Authorities of the University.—Clause 29.)

(xii) to consider proposals from the Executive Council for the University to
enter into agreement with the Central Government or State Government
or with any person, body or authority for the taking over by the University
of the management of any institution, including its assets and liabilities,
or for any other purpose not repugnant to the provisions of this Act;

(xiii) to consider, and advise on, proposals from the Executive Council for co-
operation with other Universities, institutions and educational authorities
in matters that relate to or further the objectives of the University;

(xiv) toconsider and suggest measures for the improvement of the administration

and finances of the University, and generally for the furtherance of its
objectives;

(xv) to acquire, hold and dispose of property, movable and immovable for
and on behalf of the University and to administer all assets and
properties of the University, and to undertake all measures necessary or
desirable for the conservation or augmentation of the resources of the
University;

(xvi) to appoint officers and employees of the University and to fix their
emoluments and define their duties and other terms and conditions of
service in accordance with the Statutes and the Ordinances and to suspend,
discharge or otherwise punish in accordance with the Statutes and the
Ordinances such Officers and employees;

(xvii) to accept grants and to raise or accept loans on behalf of the University
and to make grants or advances from the University fund or other special
funds maintained by the University;

(xviii) to make regulations for the transaction of its own business;

(xix) to e)fercise all other powers and perform all other functions conferred to
and imposed on the Governing Board by or under this Act.

(2) The Governing Board shall have the power to review the action of the Executive
Council, save Wf_‘ere the Executive Council has acted in accordance with the powers
conferred exclusively on it by or under this Act:

RIRRGRR that‘ ifany question arises as to whether the Executive Council has acted
in accordance with powers conferred on it by or under this Act, the matter shall be
referred to the Chancellor whose decision shall be final.

29. (1) The Governing Board shall meet not less than three times in a financial
year, other than for convocation, on dates to be fixed by the Chancetlor. At least one of
such mectings shall be held before the [ast day of March and the last meeting of the
financial year so held shall be called the annual general meeting. The Governing Board
may also meet at such other times as it may, from time to time, be required.

(2) One-third of the total number of members of the Governing Board present,
shall be a quorum for a meeting of the Governing Board;

Provided that such quorum shall not be required at convocation.

(3) The Chancellor may, whenever he thinks fit, and shall also, upon a requisition
in writing signed by not less than fifty percent of the members of the Governing
Board, convene ameeting of the Governing Board. A meeting on such requisition shall
be held within fifteen days of the receipt of the requisition by the Chancellor, excluding
the date of receipt.
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(Chapter I[Il—Authorities of the University.—Clauses 30, 31.)

gginlz?l‘fc“““ 30. (1) The Executive Council shall consist of the following members:—
Ex Officio Members:—
(i) the Vice-Chancellor—Chairperson,
(ii) the Pro-Vice-Chancellor,
(iii) the Registrar,
(iv) the Deans of the Faculty Councils for Post-graduate and Undergraduate
Studies,
(v) the Dean(s) of Students’ Welfare,
(vi) the Controller of Examinations,
(vii) the Finance Officer,
(viii) the Secretary, Academic Council.

Other Members:—
(ix) two heads of departments, by rotation for one year in alphabetical order

of the department, to be selected by the Vice-Chancellor;
chers from the faculty council for the Post-graduate and
Undergraduate studies of whom two shall be Professors and one shall be
an Associate Professor, t0 be nominated by the Vice-Chancellor in
consultation with the Pro-Vice-Chancellor.
(2) A member of the Executive Cour}cil s'hall hold office for a period of four
years, if not expressly provided otherwise in this Act.
(3) Any vacancy among the members of the Executive Council shall be filled up

y the concerned authority.
ngs of the Executive Council or of anybody constituted by

the Executive Council shall be invalid or called into question by reason of the existence
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted

by the Executive Council, as the case may be.
(5) One-third of the total number of members present shall be a quorum iR

meeting of the Executive Council.

(x) three tea

immediately b
(4) No act or proceed

the provisions of this Act, the Executive Council shall exercise

Houien mnd 31. (1) Subjectto : _
Euxn:;gi‘:cof the  yhe following powers and perform the following duties, namely:—
e (i) toinitiate proposals for the making of Statutes, Ordinances or Regulations

including proposals for amendment or repeal thereof, in the manner

hereinafter provided;
dto the Goveming Board the proposals for study and research

e respective Faculty Councils for Post-graduate and
dies, University departments, institutions, libraries

(ii) torecommen
after consulting th
Undergraduate Stu
laboratories and museums;

ain University departments, University institutions, Bty

(iii) to maint — :
y laboratorics, University muscums and any other

libraries, Universit
University establishment;

(iv) to establish, maintain and manage halls, hostels and canteens;

(v) to direct the inspection of University libraries, University laboratories
University museums and hostels and canteens; ’

(vi) to institute on advice of the Governing Board and after consulting the
respective Faculty Councils for Post-graduate and Undergraduate Studies
fellowships, travelling fellowships, scholarships, stipends, bursaries,
exhibitions, medals and prizes, the expenses of which shall be met fron-I
the University Fund;
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(vii)

(viii)

(ix)

(x)

(xi)

(xit)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

The St. Xavier's University, Kolkata Bill, 2016.

{Chapter 1Il.—Authoritie; of the University.—Clause 31.)

to recommend to the Governing Board after consulting the respective
Faculty Councils for Post-graduate and Undergraduate Studies,
Professorships including Distinguished Professorships, Associate
Professorships, Assistant Professorships and such posts as may be
necessary for the establishment and maintenance of the University
departments, institutions, libraries, laboratories and museums;

to recommend to the Governing Board to create posts of officers, teachers
and employees of the University;

to provide and collect fees or charges for the registration of students and
their admission to courses of studies organized by the University, for
holding examinations, for the grant of degrees, diplomas and certificates,
and for other like purposes;

to recommend to the Governing Board after consulting the respective
Faculty Councils for Post-graduate and Undergraduate Studies, the
institution of degrees, titles, diplomas, certificates and other academic
distinctions;

to recommend to the Governing Board, on the advice of the appropriate
body, the conferment of degrees, titles, diplomas, certificates and other
academic distinctions on persons who have pursued the approved courses
of studies or have been exempted therefrom in the such manner as may be
provided in the regulations, and have passed such examinations or have
carried on research under such conditions, as may be provided;

to recommend to the Governing Board the conferment of honorary degrees,
titles and other academic distinctions:

to approve the constitution or reconstitution of a department of teaching
on the recommendation of the respective Faculty Council for Post-graduate
and Undergraduate Studies concerned:

to make regulations regarding the courses of studies and the division of
subjects including interdisciplinary or multidisciplinary approach for

integrated courses in selected subjects which are approved by the Academic
Council;

to make regulations regarding the recognition of examinations bl by
other Universities or Institutions which shall be recognized as equivalent
to the examinations held by the University;

to make regulations regarding the conduct of examinations held by the
University and the conditions under which students may be admitted to
the different courses of studies, and be allowed to appear for the
examinations held by the Universi;y;

to give directions regarding the form, custody and use of the common
seal of the University:

to administer the fund of the University and to accept and administer

gifts, endowments and benefactions for the furtherance of the purposes of
this Act;

to manage the press establishment, the publication bureau and the
employment bureau of the University and to exercise general supervision
over University Extension Board, University Sports Board and other bodies
instituted by the University;

to prepare and approve the annual statements of accounts and the annual
financial estimates of the University and to submit the same to the
Governing Board for consideration;
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(Chapter IIl—Authorities of the University—Clauses 32, 33.)

(xxi) to make due provision for the health, welfare, residence and discipline of
students and their relationship with the University and to provide for such
other training of students as may be considered desirable;

(xxii) to co-operate with other Universities, Institutions, Associations, Societies
or Bodies on such terms and for such purposes, not inconsistent with the
purposes of this Act, and object and purpose of the University;

(xxiii) to institute collaborative teaching and research programmes with other
Universities and provide modalities for credit transfer and award of joint
degrees in a manner not inconsistent with the purposes of this Act;

(xxiv) to make regulations for the transaction of its own business;

(xxv) to exercise all other powers and perform all other functions conferred
upon and imposed on the Executive Council by or under this Act.

(2) The decisions of the Executive Council are to be ratified in the subsequent

meetings of the Governing Board.

32. (1) TheAcademic Council shall consist of the following members, namely:—

(a) the Vice-Chancellor—Chairperson,
(b) the Pro-Vice-Chancellor,

(c) the Deans of Faculties for Post-gra
(d) the Dean(s) of Students' Welfare,
(e) Heads of'the departments,

the Librarian, :
((gﬂ) 0:6 Professor, other than the Heads of departments, according to the

seniority, to be nominated by the Vice-Chancellor,
(h) One Ass:)ciate Professor, other than the Heads of departments, according

to the seniority, to be nominated by the Vice-Chancellor,
(i) One teacher from each Faculty Council to be nominated by the Vice-

Chancellor:

duate and Undergraduate Studies,

hall be eligible for nomination to the Council for more

' no teacher § ! HORH
beavigst ot service tenure in the University.

than two terms during his entire

(2) Vice-Chancellor shall 2pP
the rank of an Associate Professor
d of the total members of the A

oint one member of the Faculty Council not below
as Member Secretary of the Academic Council,

(3) One-thi cademic Council present, shall form
ne-thir

the quorum. . . ‘
cademic Council if not otherwise provided for by or

(4) All members of the A eriod of three years.

under this Act, shall hold office for a p
33. Subject to this Act, the Statutes and the Ordinances, the Academic Counci]

shall have the following powers; . N
(i) toexercise genera] supervision over the academic policies of the Uﬂi\’ersity

and to give directions regarding. mgtht?ds of instm'ction, cooperative
teaching among departm_cnts and Il‘lE:,t]tlltIOﬂS, evaluation of research and
improvement in academic standards;

ut inter-faculty co—ordinatign, and to establish or ampeiin
+ Boards, for taking up projects on an inter-faculty basis;

namely:—

(ii) to bring abo
Committees 0
(iii) to consider matters of general academic interest either on its own initiative
or referred to by Faculty Council, or the Executive Council, and to take

appropriate action thereon;
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter IIl.—Authorities of the University.—Clauses 34-36.)

(iv)

v)

(vi)

(vii)

(viii)
(ix)

(%)

(xi)

to frame such regulations consistent with the Statutes and Ordinances
regarding the academic functioning of the University, discipline, residence,
admissions, examinations, award of fellowships and studentships, fee
concessions, and attendance;

to consider and approve the curricula and syllabi which are recommended
by the Boards of Studies and forwarded by the respective Faculty Councils;
to hold and conduct, subject to general supervision by the Executive
Council, University examinations and publish the results thereof in
accordance with the Regulations made in this regard;

to appoint, if required by the Executive Council, after considering the
views of the Boards of Studies and Ph.D. Committees attached to the
Faculty Council, Boards of Examiners in the subject or subjects relating
to Post-graduate and Undergraduate Studies, including the subjects for
doctoral thesis and for prizes and medals;

to consider and approve results of examinations leading to undergraduate
and post-graduate degrees, diplomas and certificates;

to recommend to the Executive Council the conferment of undergraduate
and post-graduate degrees, diplomas and certificates;

to exercise general supervision over the Faculty Councils for Post-graduate
and Undergraduate Studies and give such directions to these Councils for
the due discharge of their respective duties as it may consider necessary;
to exercise all other powers and perform all other functions conferred
upon the academic council by or under this Act.

34. (1) There shall be as many Faculty Councils for Post-graduate ?md
Undergraduate Studies in the University as the Governing Body may decide from time

to time.

(2) Each Faculty Council for Post-graduate and Undergraduate Studies shall have
a Secretary who shall be a member of the Faculty Council and to be nominated by the
Pro-Vice-Chancellor.

(3) One-third of the total number of members of a Faculty Council for Post-
graduate and Undergraduate Studies present shall be a quorum for a meeting of the
Faculty Council.

35. (1) There shall be Board of Studics attached to every Faculty Council for
Post-graduate and Undergraduate Studies.

(2) ~ The constitution, powers and functions of the Boards of Studies shall be
provided by the Statutes,

36. (1) There shall be a Finance Committee with the Vice-Chancellor as the
Chairperson.

(2) Other members of the Finance Committee shall be as follows:—

(1)
(it)
(iii)
(iv)

)
(vi)

the Pro-Vice-Chancel!or,
the Registrar,

the Finance Officer, Ex officio Secretary,

the senior most accountant of the University, where the seniority of the
accountant would be determined based on the date of joining in the
University,

one senior teacher to be nominated by the Vice-Chancellor,

one external expert, associated with the field of finance, preferably a
chartered accountant to be nominated by the Vice-Chancellor.
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter IIl.—Authorities of the University.—Clauses 37, 38.)

(3) The tenure of the nominated members of the Finance Committee will be for a
period of three years.

(4) The powers and functions including the power of delegation of the Finance
Committee shall be provided by the Statutes and its procedure in financial matters
shall be provided by the Ordinances.

37. (1) There shall be a Selection Committee for the purpose of recommendation
for appointment of a University Professor, a University Associate Professor or a
University Assistant Professor.

(2) The constitution of selection Committee, its powers and functions including
the procedure for holding of meeting shall be such as may be provided in the Statutes.

(3) A University Professor or a University Associate Professor or a University
Assistant Professor shall be appointed by the Vice-Chancellor, on the recommendation
of the Selection Committee, which shall send its recommendations in writing to the
Vice-Chancellor along with reasoned record of assessment of the persons appeared
before it for selection.

(4) Notwithstanding anything contained in sub-section (1) and until constitution
of a Selection Committee referred to therein, a University Teacher or an officer shall
be appointed by the Vice-Chancellor on recommendation of the Governing Board.

(5) The Selection Committee constituted under sub-section (1) shall include as its
members at least one person not holding any office of profit under the University and
having special knowledge of the subject which the Pfofessor or the Associate Professor
or the Assistant Professor, as the case may be, will teach, and said person will be
nominated by the Chancellor.

38. (1) If in the case of any dispute between the University and any teacher,
officer or employee of the University, no final order has been passed within a period of
one year from the date on which the dispute was referred to the Governing Board by
such teacher, officer or employee, such dispute shall on the request of such teacher,
officer or employee, be referred to a Tribunal consisting of the following members,

namely:— .
(i) the Chairperson, to be nominated by the Chancellor,

(ii) One person to be nominated by the Governing Board,
(iii) One person to be nominated by the teacher, officer or employee concerned.

(2) An appeal from a teacher or an officer or an employee of the University in a
disciplinary matter shall also be referred to the Tribunal and shall be decided and
disposed of by the Tribunal.

(3) The Tribunal may call for any recordl, peport °r_°t113r information from the
University if, in its opinion, such record, repqn or.othcr information is necessary for
officient discharge of its functions, and the University shall furnish such record, report
or other information to the Tribunal.

(4) The decision of the Tribunal shall belﬁnal and no sgit or proceeding shall lie in
any civil court in respect of the matters decided by the Tribunal.

(5) The powers and functions including the procedure of holding proceedings of
the Tribunal shall be such as may be provided in the Statutes.

(6) Every request under sub-section (1) shall be deemed to be a submission to
arbitration upon the terms of this section, within the meaning of the Arbitration and
Conciliation Act, 1996, and all the provisions of that Act with the exception of
section 2 thereof shall apply accordingly.

24 of 1996.
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CHAPTER IV

General Provisions Governing All Authorities or
Other Bodies of the University

39. (1) No person shall be qualified for selection or nomination as a member of
any authority or body of the University or shall continue as such member if he:—
(i) is of unsound mind, or
(i1) is an undischarged insolvent, or

(iii) has been convicted by a court of law for an offence involving moral
turpitude.

(2) In case of any doubt or dispute concerning the disqualification of a person
under the provisions of sub-section (1), the Chancellor's decision shall be final.

40. (1) Save as otherwise provided in sub-section (3), a nominated member of
any authority or body of the University shall hold office for a period as specified for
that office from the date of his nomination, as the case may be:

Provided that in respect of the first nominations under this Act, the period shall
commence from the date of the first meeting of the authority or body held after such
nomination.

(2) The term of office of members other than ex officio members of any authority
or body of the University shall be held to include any period which may elapse between
the expiry of the said term and the date of nomination or selection of new members to
such authority or body to fill vacancies arising by efflux of time.

(3) Any member nominated to fill a casual vacancy shall hold office for the
unexpired portion of the term of office of the member in whose seat he is so nominated.
The unexpired term will not be counted as a fresh term of office for the member so
nominated.

41. (1) When a person is qualified to be a member of any authority or body of
the University by virtue of his membership of any other authority or body, he shall
cease to be a member of the authority or body of the University when he ceases to be
a member of the other authority or body.

(2) When a person is nominated as a member of any authority or body of the
University from any body or authority, he shall cease to be such a member when he
ceases to belong to that body or authority.

42. Any casual vacancy among the nominated members of any authority or body
of the University shall be filled, within such time as may be provided by the Statutes,

by nomination by the person or authority that nominated the member whose seat has
become vacant.

.43. ‘ No act or proceedings of the University or of any authority or body of the
University shall be deemed to be invalid merely by reason of the existence of a vacancy
or vacancles among its members.

Explanation—lIt is hereby declared that where the office of any member of any
authority or body of the University cannot be filled up, when such authority or body is
constituted for the first time, on account of any appointment not being for any reason

feasible, therf? shall be deemed to be a vacancy in the office of such member until such
appointment is made.

44. Ata meeting of the Governing Board, the Executive Council, the Academic
Council, the Faculty Councils for Post-graduate and Undergraduate Studies, or any
other authority or body of the University, the person presiding over the meeting shall
not vote in the first instance, but shall have and exercise a casting vote in the case of an
equality of votes.
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter V—Funds, Accounts, Audit, Inspection and Dissolution of the
University-—Clavses 45-49.)

CHAPTERY

Funds, Accounts, Audit, Inspection and Dissolution of the
University

45. (1) The University shall have a fund to be known as the University Fund to
which shall be credited all its income from fees, contributions, donations, grants, and
endowments.

(2) The University may also create, by Ordinances, separate special funds for the
administration of Students' Welfare, Endowments, Donations and Gifts, trust or specific
grants or grants for other special purposes.

46. Corpus Fund of the University shall refer to a fund which shall be credited
with the grants, donations, subscriptions received by the University other than from
the State Government or from the Central Government, or from any other authority
and the same shall be used for various purposes of the University with the approval of
the Governing Board.

47. (1) The University shall establish an Endowment Fund in the name of the
University through a fixed deposit of a minimum of rupees ten crore in a Nationalized
Bank, which may be used by the University for its development:

Provided that the Sponsoring trust and the University shall make available the
whole Endowment Fund to the Administrator during the process of winding up of the
University failing which the same shall be realized from the properties of the University.

(2) The EndowmentF und shall be maintained until the dissolution of the University.

(3) A security deposit shall be pledged in the name of the Higher Education
Department, Government of West Bengal th_r()l..lgh a ﬁxe‘d deposit of rupees one crore
in a Nationalized Bank and to be kept as security c%epos'u and the interest proceeds of
which may be used for the development of the University.

(4) The State Government shall have the power to forfeit the security deposit
in prescribed manner, in case the University contravenes any of the provisions of
this Act.

48. (1) Thebudgetofthe University showing the receipt and payments of different
accounts and expenditure on account of salaries and allowances of all the employees
including their retirement benefits of the employees of the University shall be
submitted to the Governing Board at least three months before the end of the financial

year

49. (1) Admission of students in the University shall be made on the basis of
merit.

(2) Merit for admission in the University may be determined either on the basis of
marks or grade obtained in the qualifying examination or on the basis of marks or

grade obtained in a relevant entrance examination conducted by the University or by
common entrance test conducted at the State or National level:

Provided that any achievements in co-curricular activities or extra-curricular
activities may be given weightage at the discretion of the University:

Provided further that the admission criteria for specific courses, as prescribed by
the concerned Regulatory Bodies, shall be adhered to.
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter V.—Funds, Accounts, Audit, Inspection and Dissolution of the
University.—Clauses 50-53.)

(3) Theseats in engineering, technology and management courses in the University
or the colleges and other institutions integrated in the University shall be guided by the
existing framework of the All India Entrance Examination or the West Bengal Joint
Entrance Examinations Board through its state level common entrance test and
counseling process until the University opts to work out its own entrance examination
framework for admission into the courses. o

(4) The tuition fees for engineering, management and other professional courses
shall be determined and prescribed by the State Government from time to time.

(5) The University shall keep not less than five percent of total intake reserved for
filling up with economically weaker persons in the manner as may be notified by the
State Government from time to time.

50. (I) The State Government shall have the power to cause inspection of the
University in such manner as may be prescribed.

(2) Every inspection shall be made after due notice to the University.

(3) Proceedings of every inspection along with suggestion or advice of State
Government shall be sent to the Governing Board for its necessary action.

51. (1) The sponsoring trust may recommend to the State Government to dissolve
the University by giving notice to the employees and students of the University at least
one year in advance in such manner as may be prescribed:

Provided that the sponsoring trust shall not be permitted to serve notice for winding
up within the period of ten years from the date of its commencement.

(2) The dissolution of the University shall take cffect only after the last batch of
the students of the regular courses have completed their courses and have been awarded
degrees, diplomas or awards, as the case may be.

(3) Onservice of notice under sub section (1), the State Government shall appoint
an Administrator by replacing the Governing Board for the purpose of running the
University till it is completely dissolved.

(4) The propertics of the University including its funds on date of such notice
referred und_er_ sub-section (1) shall be used for meeting the liabilities of the University
by the Administrator until the University is dissolved.

(5) .Tl"le balance properties of the University including its funds after meeting all
its liabilities shall be re-vested to the sponsoring trust after the University is fully
dissolved.

52. (1) The University shall institute a Provident Fund for the benefit of its

employees and such provident fund shall be governed by the provisions of the Provident
Fund Act, 1925.

(2) The rules regulating the Provident Fund shall be such as may be provided in
the Ordinances.

53. (1) The University shall preparc and maintain proper accounts and other
relevant records, and prepare an annual statement of accounts including the income
and expenditure account and balance sheet, in such form and in such manner as may be
provided by the regulations. '

2) 'ljhe Uni\_rcrsity shall adopt a proper system of internal checks and balances and
controls in the discharge of its finance, accounting and auditing functions as may be
provided by the regulations.

19 of 1925.
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The St. Xavier's Um‘vers;':y, Kolkata Bill, 2016.

(Chapter VI—Statues, Ordinances and Regulation.—Clauses 54, 55.)

(3) The Accounts of the University shall be audited not less than once in a year by
a qualified auditor appointed by the Governing Board, who shall be a Chartered
Accountant as defined in the Chartered Accountants Act, 1949,

(4) The Accounts of the University certified by the person or firm so appointed
under sub section (3) or any other person authorised in this behalf together with the
audit report thereon shall be placed before the Governing Board and the Governing
Board may issue such ins‘truclwns to the U'niversity in respect thereof as it decms
necessary and the University shall comply with such instructions.

CHAPTER VI

Statutes, Ordinances and Regulations

54. Subject to the provisions of this Act, Statutes may be made by the Governing
Board to provide for all or any of the follo.wmg matters:— o

(a) the declaration of posts of various officers of the University;

(b) the establishment of various authorities of the University;

(c) the powers, dutics, and terms and conditions of service of the teachers,
officers and émp once.s of the University in so far as these have not been
specifically provided in the Actl; -

(d) the constitution, powers, functions and dutteg of the auﬂ_loritieg of the
University in so far as these have not been specifically provided for e

Act; .

the procedure of holding of con'voc?m_ons to confer degrees, titles, diplomas,
() certificates and other academic distinctions, including honorary degrees
and distinctions: ) .
the conditions for the registration of all the degree and diploma recipients
of the University and for the maintenance of a register for this purpose:
the minimum qualifications for appointment of tcachers ang officers of
the University; _ ] )
all other matters which under this Act are required to be or may be provided
by Statutes.

H
(g)
(h)

ecutive Council may of its own motion, and g

hall, when requj
> uire
oard, make a draft of any Statute and subn e

. (1) The Ex i
55 (1) 1t the same to the

by the Governing B

rning Board. .
Governing aft so submitted shall be considered by the Gover

(2) Thedr be held within a period of six wecks from the dq

stings 10 :
or?ti:;llgliﬂ unless rejected or amended by the Governing Bog,
z:}?e said period by a majority of the total number of its members

have been passed by the Governing Board.

(3) If the Governing Board rejects or amends the draft of
sent back to the Executive Council with the views of the
reconsideration.

(4) Thereupon, the Executive Council s’hall reconsider the draft and resubmit it to
the Governing Board with such changes as it may deem necessary,

(5) Onsuch resubmission of th.c c!raﬁ. it slllall agaig be considered by the Governing
Board at a meeting to be held within a period of six wecks from the date of such
submission and the draft so resubmitted shall, bc?forc the expiry of the latter period by
a majority of the total number of its members existing, be deemced to have been passed
by the Governing Board without any amendment, or be passed by the Governing

ing Board at mecting
te of such submission,
d _bcforc the expiry of
existing, be deemed (o

any Statute, it shall be
Governing Board for

38 of 1949.



3, 2016
Part 1V] THE KOLKATA ' GAZETTE, EXTRAORDINARY, DECEMBER 13

25

The St. Xavier's University, Kolkata Bill, 2016.

(Chapter VI.—Statues, Ordinances and Regufarion: —.-Cfause.‘s 56, 57—
Chapter VIIL.—Miscellaneous and Transitory Provisions.—Clause 58.)

Board with such amendments as it may deem fit to make thercin within the latter
period and by the same majority as aforesaid.

(6) A Statute passed in the manner provided in sub-section (2), shall be pres.e!’ned
to the Visitor for assent and shall come into force on being assented to by the Visitor.

(7) A Statute shall remain in force until repealed or amended by a new Statute
similarly passed and assented to by the Visitor.

Ordinances and 56.  Subjcct to the provisions of this Act, the Governing Board, with the approval
Regulations. of the Chancellor may make Ordinances and Regulations.

— 57. (1) The State Government may, as the occasion so arises, make rules for
carrying out the purposes of this Act.

(2) Every rules made under this Act shall as soon as they arc made be laid down in
the Assembly whilc it is in session.

CHAPTER VII

Miscellaneous and Transitory Provisions

S8, /(1) 4 Vice'Chance“UR with the approval of the Chancellor may, subject to
gate such of his powers or duties conferred or imposed
tutes, or the Ordinances, or the Regulations, to an officer

Y under his direct administrative control.
(2) Subject to the Provisions of thig Acti—

(a) the.Govcrning Board may delegate any of its powers or duties, conferred
Or imposed by or under this Act, to—
(i) the Vice-Chanccllor, or
(11) the Executive Council, or
(iii) a committee const

Delegation-

by or under this Act or the Stg
or a teacher of the Universij

ituted from among its own members, or
(iv) a committee appointed in accordance with the Statutes;

(b) the Exceutive Coungi] may delegate any of its powers conferred or imposed
by or under this Act, to—

(i) the Vicc-Chancellor, or

(i) a committee constituted from among its own members, or

(iii) a committee constituted in accordance with the Statutes or the
Ordinances, or

(iv) any of the Faculty Councils for Post-graduate Stidics or Councils
for Undergraduate Studies, or
(v) the Finance Committee; _
(c) the Faculty Council for Post-graduatc and U11(116'l‘g_l'*‘d"’atle Shtudlfsu:::;};
delegate any of its powers or duties, conferred or imposcd by 0
this Act, to—
(i) Pro-Vicc-Chaucc]]or, or
(i) a committee constituted from among its own membcrs.‘or
(iii) a committee constituted in accordance with the Regulations or
(iv) any of the Boards of Studies: ) i
(d) the Finance committee may delegate any of its powers or duties, conferred
or imposed by or under this Act, to—
(i) the Vice-Chancellor, or
(if) a committee constituted from among its own members.
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The St. Xavier's University, Kolkata Bill, 2016.

(Chapter VIL.—Miscellaneous and Transitory Provisions.—Clauses 59, 60.)

59. If on account of any lacuna or omission in the provisions of this Act, or for
any other reason whatsoever, any difficulty arises as to the constitution of any authority
of the University under this Act, or otherwise in giving effect to the provisions of this
Act. the State Government, as occasion as may require, do anything which appears to
it to' be necessary for the purpose of removing the difficulty notwithstandi‘ng any_thing
to the contrary contained elsewhere in this Act or in any other law for the time being in

force.”

60. The State Government shall have power to give directions to the University

from time to time considering the interest of the student as well as in the public

interest.
on of the State Government shall be final whether a

jon.—The decisi :
Explanat r the interest of the students.

particular issue is related to public interest 0

STATEMENT OF OBJECTS AND REASONS.

need for quality facilities in the State's higher education
: dents emerging out of the State's second

the growing number ofstu ) . s 5

syls;tenlq to ;it:.f t?he eS%atte Government formulated a Policy published in the Official

schoo Sy'de N’otiﬁcation No. 142-Edn (U) dated 31.01 2013, to provide a stable policy

Gaze_ffet‘f: tional framework to encourage p}'l\_,fate investment in the State’s higher

2:113c;r:?olrll;ystcm with an emphasis on the guiding principles of "expansion, inclusion

and quality". Kolkata Educational Trust d
- -, ata » an educational and
‘he St. Xavier's College, 50 :
% bl—”ie ot registered under the Indian Trust Act, 1882 has been running at present
cha_rlta l;‘igr}l:er Educational [nstitutions throughout the State of West Bengal.
various

; ith a proposal to the State Go
ring trust has come up Wi Jovernment for
3. The Sponso gg Private University by the name of the St. Xavier's University,

: cin, :
setting up a self finan B e dieiact of North 24-Parganas having P

ta, at New Town i e ; ) i
Feggtlices with a view to providing instruction, teaching, training and Research in

various branches and 59035a]iz"d ﬁelds of Sc:_c_nce, Te'dm‘flogy, Law, Management,
Social Sciences, Medicine, Education, Humanitics, performing arts and various other

fields of study and programmes.
viad | for setting up the St. Xavier's Universi
4. The feasibility of the proposal i _ ersity, Kolkata
has becnzxzmincd by the Higher Education De‘partn_m"’;_aﬂd accordingly the Department
has proposed to incorporate the proposed University for the purpose as stated above,
and hence, this Bill. . . -
; mpus of the pmversﬂy Will be situated at New
Norfﬁ 24T—111§r;§:; O the jurisdiction of the University will be ¢ o,

he whole of the

State of West Bengal. T
. the University w}ll b'e b3 cd Dy the sponsoring Socije
Govirnnf::zic‘;i“‘ehavc no financial liability in giving effect to the provy;

Bill.
7. Th

Considering the growing

ty, the State
sions of this

¢ Bill has been framed with the above objects and views.

KOLKATA, PARTHA CHATTERJEE,
The 13th December, 2016. Member—z’mC’hmga
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FINANCIAL MEMORANDUM.

There shall be no financial implications involved in giving effect to the provisions
of this Bill.

KoLkata, PARTHA CHATTERIEE,
The 13th December, 2016. Member-in-Charge.

By order of the Govemnor,

MADHUMATI MITRA,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Samswaty Press Ltd. (Government of West Bengal Enterprise), Kolkata 700 036.



